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Ord€r

on the olal request made by the Ld. Colnsel for the petitioner in cP
47(NDr20l5, the Reglstrar of Companies, NCT of Oelhi & Haryana, 4' Floor, IFCI

Tower, 61, Nehru Place, New Delhi110019 is lmpleaded as party to the proceedings as

Respondent. Let notice of the application along witi the oder dated 19.7.2016 be sent
to all the respondents including added respond€nts, within four we€ks,

It is

Despite varlous opportuniti€s granted, the respondents have not been app€aring.
made clear that ir on the adjourned date no on€ appears for the respondents, then
natter shall be heard in their absence.

Lst on 20.9.2016.
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